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I, Shashank Shekhar Kamal, S/o Prem Chand Sahu, R/o

Sector-2 H.E.C. Colony, Dhurwa, Ranchi do hereby solemnly

affirm and state as follows:
1.That I am presently working as Project Manager in Jharkhand

Urban Infrastructure Development Company Ltd. and am well

acquainted with the facts and circumstances of the instant

case.
2. That I am competent and otherwise authorized to swear this

: 0
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ter affidavit on behalf of the answering respondents.




3.That accordingly I have gone through the contents of the
Original Application under reply and have fully understood
the same.

4. That the answering Respondent is a government
undertaking engaged in the planning and execution of urban
infrastructure development projects, including water supply
works, and it is discharging its duties strictly in accordance
with law and guidelines issued by competent authorities.

5.That JUIDCO Ltd. is executing the work titled "Augmentation
and Strengthening of Ranchi Water Supply Scheme Phase-I
under Ranchi Municipal Corporation” as per Agreement No.
294 (JUIDCO) dt. 04.12.2018 executed with M/s. Larsen &

Turbo Ltd.

6.That in furtherance of the above project, the water supply
pipeline was laid in Mahavir Nagar, Argora, Ranchi well

before any sewerage Or drainage work was initiated in the

arca.

7.That the water pipeline was laid in full compliance with the

ds) code guidelines and as per the
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CPHEEO (Central Public Health and Environmental
Engineering Organization) guidelines; all due care was taken

to ensure safe vertical and horizontal separation from any

existing or ﬁroposed drainage systems.

8.That as per Manual on Water Supply and Treatment
Systems (Drink from Tap)., CPHEEO guidelines Clause 12.9,
"Protection against Pollution near Sewers and Drains "for
Vertical Separation when water mains cross a lateral sewer
line, storm drain or sanitary SEwer, they should be installed
such that the bottom of water main is 0.5 m above the top of
the drain or sewer and the mains are as far away from sewer
as feasible for Horizontal Separation a minimum gap of 3m
must be maintained between water main pipeline and
drain /sewer.

9.That the apprehensions of the Applicant regarding the
alleged contamination of drinking water due to inclusion of

water pipeline within the sewer/drainage line are

misconceived and misplaced. No part of the pipeline laid by

JUIDCO Ltd. was located inside the sewer drain in violation

plicable guidelines.
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10. That the answering Respondent is not involved in the

construction or execution of any sewage /drainage system in

the area in question. The same is being undertaken by

Respondent No. 2, Ranchi Municipal Corporation. Therefore,
the answering Respondent cannot be held liable or

responsible for the design or execution of any such sewage

work or its alleged intersection with existing water supply
lines.
11. That the application filed by the Applicant does not

establish any violation or negligence On the part of
Respondent No. 3. The water supply infrastructure was

designed and installed much before the sewage system, and

any overlapping is the result of subsequent construction
activities not carried out by the answering Respondent.

12. That the answering Respondent remains fully committed

holding the integrity and safety of th

es willingness to undertake any

to up e drinking water

supply and €xXpress

ary inspections Or verifications in coordination with

necess
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the appropriate authorities, as may be deemed necessary, to

address any concerns or apprehensions raised.
of the

13. That the answering Respondent prays for dismissal
~present application as far as it concerns Respondent No. 3,
of action against it and the allegations

as there"is no cause
are bascless and unsubstantiated.
true to the best of my

14. That the present affidavit is
e and information received from the answering

al has been concealed

knowledg
Respondent and nothing materi
therefrom. ' |
Verification _
04 AUG 0%
............. day of August,

davit are true

T :

v 9 , j

o Verified at Ranchi, Jharkhand on the
28

=R & 2025 that the contents of the above said affi

SEt

&3 o 7 and correct to the best of my knowledge and belief. Nothing

co&

s material has been concealed therefrom.
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VAKALATNAMA FOR Ricpoundent no.
W Appealivr, . No...8.0....0f 20 &S

8 W p}«(,aAOl/OL .....Petitioner

Versus
Lot 6/{) ﬂwk}mwt 3 OQua. ....Respondent/Opposite Party

Know all man by these presents that by this Vakalatnama e
e 227 Ohohank. Shekhare Kamall, SJo P ) G5
C/WAG/ ga/\ﬂ, @uoﬁnf v/ sza‘mf—zl MEL, Co/majl, ‘ ‘ \
hievica, Lamchi , Cenrontly Prstd as Porpet b

Marvagcy  Tvipco LTD.

Do hereby

Appoints the advocates noted below in the margins or any of them as my/our
lawful Advocate in the above mentioned case for appearing in conducting and
arguing the same for depositing or withdrawing any money in connection there
with for putting in paper petition etc. on My/our behalf for filling or taking back
any document or with drawing suit or appeal with permission to institute fresh
suit etc. and make compromise and for referring the case to arbitration and for
doing act that be necessary that any act done by me/our said advocate or any one

of them after accepting this Vakalatnama shall be considered as my/our true them

lawful act. _ .
Mr. L@KM ‘\‘(W" J kott— H_L?/Lw K '
Mr.

Mr.



Date.<....1..0.7../12028

Re-ceived the Vakalatnama on behalf of the executants (s)
and being satisfied, accepted the same.
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